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I N T R O DU C T I O N  

L the Chairman, Committee on Subordinate Legislation having been authorised by the 
Committee to present the Report on their behalf, present this Twenty Fifth Report of the Committee on 
action taken by the Government on the observations/recommendations contained in their Eighteenth 
Report (Sixteenth Lok Sabha) on the 'Discontinuation of Physical Printing of Gazette Notifications'.· 

2. The Eighteenth Report was presented to Lok Sabha on 29.03.2017. The Ministries of 
Parliamentary Affairs and Urban Development furnished their action taken replies on the 
recommendations contained in the Eighteenth Report (Sixteenth Lok Sabha) on 27.6.2017 and 
30.6.2017. 

3. The Committee on Subordinate Legislation considered and adopted the draft Eighteenth Report 
at their sitting held on 18.12.2017 (Appendix I) 

4. An analysis of action taken by the Government on the recommendations contained in the 
Eighteenth Report of Committee on Subordinate Legislation (Sixteenth Lok Sabha) is given in 
Annexure - II. 

New Delhi; 
18 December, 2017 
27 Agrahaya na, 1939 (Saka) 

DILIPKUMAR MANSUK HLAL GANDHI 

Chairperson, 
Committee on Subordinate Legislation 



CHAPTER I 

REPORT 

This Report of the Committee on Subordinate Legislation (2016-17) deals with the 
action taken by Government on the observations/recommendations contained in the Eighteenth 
Report (Sixteenth Lok Sabha) of the Committee on the subject 'Discontinuation of Physical 

Printing of Gazette Notifications' which was presented to Lok Sabha on 29.03.2017. 

2. The Eighteenth Report Contained recommendations on the following issues:­
(i) Supply of Statutory orders by the concerned Ministries/Departments. 
(ii) Need for spreading awareness about e-Gazette. 
(iii) Compliance with laying requirement of Statutory orders. 

3. Action Taken Replies in respect of all the three observations/recommendations 
contained in the Eighteenth Report have been received from the Ministries of Urban 
Development and Parliamentary Affairs on 30.06.2017 and 27.06.2017 respectively. 

4. Replies to the observations/recommendations contained in the Report have broadly 
been categorised as follows:-

(i) Observations/Recommendations which have been accepted by the Government 

SI. Nos. 1,2 and 3 . Total Nos. 3 
(Chapter II) 

(ii) Observations/Recommendations which the Committee do not desire to pursue in view 
of the Government's reply. 

SI. Nos. Nil Total Nos. Nil 
(Chapter 111) 

(iii) Observations/Recommendations in respect of which replies of the Government have not 
been accepted by the Committee 

SI. Nos. Nil Total Nos. Nil 
(Chapter IV) 

(iv) Observations/Recommendations in respect of which final replies of the Government are 
still awaited 

SI. No. Nil 

-)-

Total No. Ni 
(Chapter V) 



5. The Committee in their origina·i report on 'Discontinuation of Physical printing of Gazette 

Notification' made recommendations pertaining to issues such as supply of Statutory Orders 

by the concerned Ministries/Departments, Need for spreading awareness about e-Gazette and 

compliance with laying requirement of Statutory Orders. In this regard the action taken replies 

have been received from the Ministries concerned viz the Ministry of Urban Development & 

Ministry of Parliamentary Affairs. The Committee note with satisfaction that the Govt. have 

accepted all the three recommendations at SI. No. 1 to 3. The Committee while taking note of 

the fact that necessary instructions have been issued to all the Ministries/Departments of the 

Government of India, express its satisfaction and also do hope & trust that utmost importance 

would be given in implementation of the observation/recommendations scrupulously. The 

observations/recommendations made by the Committee & the action taken replies received 

from the Ministries concerned have been reproduced & suitably categorized in the succeeding 

chapters of the Report. 
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CHAPTER II 

OBSERVATIONS/RECOMMENDATIONS WHICH HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

Recommendation No.1 

Supply of Sta tutory Orders by th e concerned Ministries/Depa rtments: 

The Committee note that the legislature can lay down only the broad policy and 
principles of a piece of legislation leaving the details to be worked out by the Executive. 
Parliament has, however, the inherent right and obligation to see that the powers delegated 
under the laws enacted or conferred by the Constitution have been exercised by the Executive 
in accordance with the terms of the statute delegating such powers and also that they are in 
accordance with the general principles of delegation. The most effective control that Lok Sabha 
exercises over Subordinate Legislation is through its Scrutiny Committee i.e. Committee on 
Subordinate Legislation (hereinafter, the Committee) All rules, regulations ) sub-rules, bye-laws, 
etc. hereinafter called 'statutory orders' whether laid on the Table of the House or not framed 
under delegated legislation fall within the purview of examination of the Committee _mandated to 
scrutinize and report to the House whether the powers delegated by Parliament are being 
properly exercised within such delegation. In order that the Committee discharges their 
mandate efficiently and effectively relating to examination of all 'statutory orders', 
arrangements were made by the Government, asking the Ministry of Urban Development for 
supplying three sets of the Gazette of India (both Ordinary and Extra ordinary) published in the 
Gazette of India through their authorized sale counter, Kitab Mahal. This practice has been in 
vogue since many decades. Out of the three sets of the Gazette so received, one set is used 
for the purpose of examination and the other two sets are utilized for maintaining an up-to-date 
record of the 'Statutory Orders' in the Lok Sabha Secretariat. This has been a continuous 
practice followed for decades. Whenever an amendment Notification is taken up for scrutiny, 
the original/updated version maintained by the Secretariat is consulted and in the light of that, 
the neVI amendment to Notification is examined. The Library of Gazette Notifications 
maintai ned by the Secretariat of COSL facilitates the Committee in discharging their functions. 
However, the Ministry of Urban Development vide their Notification GSR 746-E dated 

->-



30.9.2015  discontinued physical printing of Gazette Notifications and started publishing e­
Gazette w.e.f 1 October; 2015. According to the Ministry, the proposal to switch over to e­
Gazette was initiated on the request of the stakeholders Ministries / Departments who were 
requesting for urgent publication of their Gazette Notifications. In addition, the Ministry of Law 
and Justice, Department of Legal Affairs, were also consulted in the matter for switching over to 
e-Gazette in terms of Section 8 of the Information Technology Act. 2000 which prescribes that 
the requirement of publishing of rules/regulation/bye-laws etc. in the official gazette shall be 
satisfied if the same are published in the Electronic Gazette and the new system has been fully 
accepted by all Administrative Departments and Ministries of the Government of India. 

The Committee, however, are concerned to note that with the discontinuation of 
physical printing of Gazette Notifications, the existing arrangement of supply of three sets of the 
same by Ministry of Urban Development has been suspended and the Committee is getting 
copies of only those Gazette Notifications which are being laid on the Table of the House. 
These copies, as per the laid down procedure, are to be used for circulation to the Members of 
the Committee. As a result, the 'Statutory Orders' including those framed under Article 309 of 
the Constitution of India which are not being laid on the Table of the House, are now not being 
received by the Committee. Thus due to non-availability of printed copies of such 'Statutory 
Orders', it is no longer possible for the Committee Secretariat to keep and update the records 
thereby hampering the functioning of the Committee in discharging their main function of 
scrutinizing the ' Statutory Order'. As regards their e-availability, the Committee feel that many 
Gazette Notifications are voluminous also and it will be an arduous task for the Lok Sabha 
Secretariat, to take print out of all such Notifications from the e-portal of the Ministry as a 
substitute of printed copies available earlier. Under such circumstances, the Committee feel 
that as an alternative arrangement the best course of action could be if each administrative 
Ministry whosoever notify any Statutory Order, also supply 3 copies of the same to Committee 
on Subordinate Legislation Branch of the Lok Sabha Secretariat. The Committee, therefore, 
recommend that the Ministry of Parliamentary Affairs in coordination with the Ministry of Urban 
Development may issue necessary instructions to all administrative Ministries/ Departments of 
the Government of India to supply to the Lok Sabha Secretariat, three hard copies of all 
statutory orders and to also send a soft copy on the email at cosl-lss@sansad.nic.in 
simultaneously with their notification in e-Gazette format including those framed under Article 
309 of the Constitution of India and those published in Part II Section 3 (i), (ii) & 4 of Gazette for 
scrutiny and upkeep of records. The Committee further recommend that in the case of 
Notifications amending the earlier statutory orders, the concerned Ministry should also supply 
by way of suitable annexure the relevant extracts of the provisions which have been amended 
by the said Notification for the sake of reference during their scrutiny. The Committee would like 
the Millistry of Urban Development to intimate the final action taken in the matter. 

- +  --



Reply of the Ministry 

The Ministry of Urban Development has in the past also issued an O.M. No. 0-
17034/6/2017/PSP-II dated 25/2/2016 clarifying that the administrative Ministry/Department 
submitting the request for publishing the Gazette notification shall be solely responsible for 
submitting and circulating the Gazette notification wherever required by law or otherwise. This 
Ministry, in light of the specific necessities being raised by the Committee in their 
recommendations/observations, issued an O.M. No. 0-17034/6/2017/PSP-II dated 30.6.2017 
(Annexure-A) addressed to all the stakeholders in continuation of the previous O.M dated 
25.2.2016 cited above, to clearly highlight the necessities being raised by the Committee. 

(Ministry of Urba n Development O.M. No. 0-

17034/6/2017/PSP-11 da ted JQth June, 2017.) 

On the above recommendation/observation of the Committee, Ministry of Parliamentary 
Affairs vide its E-office O.M. No. 2/4/2014-ME, dated 27/6/201 7  has circulated the copy of the 
181h Report (16lh Lok Sabha} to all the Ministries/Departments of Government of India for strict 
compliance drawing their attention on the following points as under:-

1 .  'The Lok Sabha Secretariat may be supplied three hard copies of all statutory orders 
and to also send a soft copy on email at cosl-lss@sansad.nic.in simultaneously with their 
notification in e-Gazette format including those framed under Article 309 of the Constitution of 
India and those published in part I I  Section 3(i), (ii) & 4 of Gazette for scrutiny and upkeep 

· of records. 

2. In the case of Notifications amending the earlier statutory orders, the concerned Ministry 
should also supply by way of suitable annexure the relevant extracts of the provisions which 
have been amended by the said Notification for the sake of reference during their scrutiny by 
the Con,mittee on Subordinate Legislation. 

(Ministry of Pa rlia menta ry Affa irs 

O.M. No. 2/4/2017-MEDa ted 27/6/2017) 

(Recommenda tion No. 2) 

Need For Sprea ding Awa reness About E-Ga zette: 

The Committee concur in the submission of the Ministry of Urban Development that e­
Gazette would help in achieving time saving, cost saving, paper saving, easy accessibility, 
wider reach-ability and better e-governance besides an environmentally friendly step 
supporting the concept of 'paperless office' which would help in saving of 90 tons of paper 
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annually. Moreover, it has also enabled the instant availability of the printed copies of all the 
Gazette Notifications at the official website www.egazette.nic.in wt1ich can be downloaded free 
of cost and the same is treated as authentic version as per the Information Technology Act, 
2000. The Committee, however, express their unhappiness at t�e delayed implementation of e­
Gazette publication although the same was made authorized many years earlier after coming 
into force of the Information Technology Act, 2000. In the considered opinion of the Committee 
the Ministry could have resorted to e-Gazette publication much earlier. The Committee, 
however, desire that due publicity be given to this initiative for making the public aware of 
availability of e-Gazette on the web-portal of the Ministry. 

Reply of th e Ministry 

I t  is understood that the Section 8 of the IT Act, 2000 is in existence since the 
promulgation of the Act. Once the digitization of past Gazette was completed, Ministry 
launched e-Gazette portal in 2012 where simultaneous physical printing and e-publishing was 
being _done. Finally in 2015, switching over to exclusive e-Gazette publishing was achieved. 

This Ministry already provides a link to e-Gazette in its web portal. Regarding the 
publicity of e-Gazette notifications, the Ministry has issued an 0.M. No. 0-17034/6/2017/PSP­
II number dated 30.9.2015 (Annexure-B ) requesting all the Ministries and Departments to give 
wide publicity to bring e-publi

.
shing of Gazette notifications to the notice of all attached & 

subordinate offices, PSUs etc., as well as various stakeholders including all private users. 

(Ministry of Urban Development O.M. No. 0-

17034/6/2017/PSP-II dated 30th June, 2017.) 

Recommendation No. 3 

Complia nce With Lay ing Requirement Of Sta tutory Orders: 

Laying of the statutory orders before each House of Parliament is an important 
safeguard against assumption of arbitrary powers by the Executive. In pursuance of the 
recommendation of the Committee (Second Report/ 5th Lok Sabha) made in this regard, the 
followin 9 provision has been incorporated in all the Acts passed by the Parliament as well as in 
the Bills to be introduced, involving provision for delegation of Rule making power:-

"Every Rule made by the Central Government under this Act shall be laid as soon 
as may be after it is made, before each House of Parliament, while it is in Session, 
for a total period of thirty days which may be comprised in one session or in two or 



more successive sessions, and if , before the expiry of session immediately 
following the session or the successive session aforesaid, both Houses agree in 
making any modification to the rule or both Houses agree that the rule should not 
be made, the rule shall thereafter have effect only in such modified form or be of 
no effect, as the case may be, ; so however, that any such modification or 
annulment shall be without prejudice to the validity of anything previously done 
under that rule." 

However, despite their above recommendation, the Committee are seriously concerned 
that many Statutory Orders and more particularly those notified under Article 309 of the 
Constitution are not laid before Parliament by the concerned administrative Ministries. The 
Committee are, therefore, apprehensive that stoppage of physical printing of 'statutory order' 
may result in further deterioration of the existing compliance level. In this regard, the 
Committee note that as per the instructions issued by the Ministry of Urban Development, the 
concerned administrative Ministries have to provide a written undertaking in the prescribed 
Perforrna for compliance of timely 'submitting and circulating ' the Gazette Notification, 
wherever required by law or otherwise, vide their OM dated 25.2.2016 directing that the 
responsibility of timely submission of copies to all authorities mandated by any law or regulation 
lies with the concerned administrative Ministry. The Committee, taking note of the instructions 
issued by the Ministry of Urban Development, recommend that the Ministry of Parliamentary 
Affairs should also issue necessary instructions to all the Ministries/ Departments of the 
Government of India drawing their attention to the abovementioned recommendation of the 
Committee regarding requir�ment of laying of the statutory orders before the Parliament and 
also stressing that they will be held responsible for non-compliance. The Committee further 
recommend that the Ministry may also evolve a mechanism to ensure that their instructions 
regarding laying of statutory orders before Parliament and supplying of three copies of the 
same to the Lok Sabha Secretariat, COSL Branch are fully complied with by all the Ministries/ 
Departments of the Government of India. The Committee would like the Ministry of 
Parliarn entary Affairs to apprise the Committee about the final action taken in the matter. 

Reply of th e Ministry 

Since the particular recommendation/observation pertains to Ministry of Parliamentary 
Affairs, this Ministry has issued an O.M. No. 0-17034/6/2017/PSP-II dated 30.6.2017 
(Annexure-B) to apprise of the recommendation/observations of the Committee to do needful in 
this regard. Moreover, reply of this Ministry is also enclosed for perusal by the Ministry of 
Parliamentary Affairs. 

-- 1  -



(Ministry of Urban Development O.M. No. O· 

17034/6/201 7/PSP·II da ted 30th June, 201 7.) 

On the above recommendation/observation of the Committee, Ministry of Parliamentary 
Affairs vide its E-office O.M. No. 2/4/2017-ME, dated 27/6/2017 has circulated the copy of the 
18th Report (1 6th Lok Sabha) to all the Ministries/Departments of Government of India for strict 
compliance drawing their attention on the following points as under-

1. Statutory order, more particularly those notified under Article 309 of the Constitution 
must be laid before Parliament by the concerned administrative Ministries and they will be held 
responsible for non-compliance of the same. 

2. Administrative Ministries will be held responsible for non-compliance of timely 
'submitting and circulating' the Gazette Notification wherever required by law or otherwise as 
has been advised by Ministry of Urban Development vide their O.M. No. 0-17022/1/2015-PSP-
1, dated 25th February, 2016. 

The copy of Ministry of parliamentary Affairs E-office O.M. No. 2/4/2017-ME, dated 
27/6/20 11 is at Annexure-C. 

(Ministry of Parliamenta ry Affa irs 

0.M. No. 2/4/2017-ME Da ted 27/6/2017) 



CHAPTER I l l 

OBSERVATIONS/RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF THE GOVERNMENTS REPLIES 

········t\111.········ 



CHAPTER IV 

OBSERVATIONS/RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
THE GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COMMITTEE 

········NIL········ 



CHAPTER V. 

OBSERVATION/RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES OF THE 

GOVERNMENT ARE STILL AWAITED 

New Delhi; 
18 December, 2017  
27 Agrahayana, 1939 (Saka) 

-------- NIL ··--·--· 

_ J I  --

DILIPKUMAR MANSUKHLAL GANDHI 

Chairperson, 
Committee on Subordinate Legislation 



Subject: 

i.:o. 0--170 3�/S/2017/PS?-U 
·jov2rnment oi India 

!Vl inistrv of Urban Development 
(PSP Oivision) 

• � I  

New Delhi, the 30th June 2.017 

OFFICE MEMORANDUM 

Regarding Observations / Recommendations of the Committe� on 
Subordinate Legislation (Sixteenth Lok Sabha) Eighteenth Report ori 
discontinuation of physical printing of Ga2ette Notifications. 

The undersigned is directed to refer to recommendations/ ebservations contained in 
the report of Committee of Subordinate Legislation on the subject mentioned above. 

2.. Attention is invited to the requirements of submission of three copies . of any 
statutory order to Committee on Subordinate Legislation Branch of the Loi< Sabha 
Secretariat by the concerned Administrative Ministry. Moreover, a soft copy on the email at 
cos!-lss@sansad.nic.in simultcineously with their notification in e-Gazette format including 
thpse framed under Article 309 of the Constitution of India and those published in P3rt il 
52::tion 3 (!), (li) & 4 of Gazette of India for scrutiny and upkeep of records are also to be 
submitted. The concerned Ministry should also supply by way of suitable annexure the 
relevant extracts of the provisions which have b�en amended by the said Notification for 
the sake of reference during their scrutiny. Above require�ents are only mentioned as an 
illustration and are not exhaustive. 

3. .The Ministry of Urban Development vide Gazette Notification no. G.S.R. 746(E) in 
Part ll·Section-3-Sub-Section-(i) Extraordinary dated 30/09/20l5 (copy enclosed) had 
discontinued the practice of physical printing of all Gazette N0tifications and subsequent to 
the decision, all Gazette notifications were decided to be published electronically by 
uploading the same on the official website. This was done in accordance with the provisions 
of Section 8 of Information Technology Act, 2000 and in consultation with Department of 
legal Affairs. 

4. This Ministry vide O.M: dated 25/02/2016 (copy enclosed) clarified that "The 
Administrative Ministry / Department submitting the request for publishing the Gazette 
notifi.:ut:iorr �hall be sai�iy responsible for submitting and circulat;ng the Gazette 
notification wherever required by Law or otherwise. It is further darified that published 
Gazette notification are instantly uploaded on the official website www.eqcnette.nic.in 

_ . _ .q,:,d ..t_he dol;!!.a.fQgfi..etLele.ctr.onic.v.E:r.sien •. as .we/f . .as-trye�downloacJ.�sJ.-qnd·printeti 'versioff 
or·· .. - · 

these Gaiette·Notifications are to be treated as electronic versions for all official purposes 
as per Sedion 4 and Section 8 of Information Technology Act, 2000." 

contd.� . ./-

- ll-



- 2 -

c; Ae-:odingly, th� concern�d admmistrative Ministry subrnitti0g the rt::ques t bi 
Gaz.ette notification shal l  be ;oleiy responsible for ;ubmitting and circu!at!ilg �h� copi es of 
Gazecte wherav2r required by Law or otherwis2 within the prescribed time frame. 

6. fhis issues with the approval 0f the :::ompetent authority. 

Encl: As above 

To 

The Secret�ry 
All Ministrie5 / Departrnents of Govl of !ndia 

Copy to: 

1. The Chief Secretary, ali State Governments. 
2. The Administrator, All Union Territories 
3. President's Secretariat, Rashtrapati Bhawan, New Delhi 
4_ Vice President Secretariat, New Delhi 
S. Prime Minister's Office, South Block, New Delhi 
6. Cabinet Secretariat, New Delhi 
7. Comptroller and Auditor General of India, New Delhi 
8. Central Vigilance Commissioner, New Delhi 
9- Secretary, Union Public Service Con"!mission, New Delhi 
10. Secretary, Sta ff Selection Commission, New Delhi 
11. Director, Central Bureau of Investigation, New Delhi 

/�\/A, l 
( �� 
\-.__-t-nf. M/lJUM DAP-) 

Director ( PSP) 
rel: Oli-2306 1559 

12. Chief Secretary / Chief A�ministrator of al l  Union Territories 
13. Registrar, Supreme Coun: ·of India, New Delhi 
14_ Registrar, High Courts 

-· · -- ··· . . . . . . .  --· · - · . .  - -·-·-··----··-· ·--- ···· -·---- -- - ------ ------... ·-- - ----



Subject 

No. 0-1 7022/"i/201 .5-?SP-1 
· Government of India 

Ministry of Urban Dev�!opm;n.t 
(PSP Q;visicn) 

OFFICE MEMORANDUM 

Nirman 8hawan. New Delhi 
D3ted : 25th February;20 1 6  

2-pubi ishing o f  Gov9rnment o f  India Gazette Notification 
Discontinuing of ths practice of physical pilnting. 

The und.er3igned is directed to refer MinistiY of Urban Development Gazette 

NotificaLion no. G.S.R. 746(E) in Part Ii Section (3} (i) Extra Ordinary dated 
30.03.2015, 3ccording to which all t'-1a Gazette notifications shall be henceforth only 
a-published by uploading_ on the official website and do. away with physical printing 
and sale of hard copies

. 
This was done in accordance with the provisions of Section 

8 of Information Technoiogy Act, 2000 and in consuliaiion v�th Department of Lega! 

2. It is brought to the notic� of ali concerned that L1ere may be statutory or 
oth�rwise requirements mandating submission of the Government of India Gaz.ette 
nDtifications to various aut'lorities, etc

. 
In particular attention is invited towards 

ra quirements of submission of such notifications to Committee on Subordinate 

Legislation, other requirements of laying such notifications on the Table of both the 

H <Uses of Parliamenl making thase Gazette notifications available for various 
re-�ord ke�ping purposes including Committee Branch Library, Lok Sabha for 

u pdation of prtnciple rules, .etc. Above mentioned r�quirements are only mentioned 
. . 

as an illustration and are not ex:haustive. 

3. ii is clarified that the administrative Ministry/ Department submitting ·the 
request for pu�lishing the Gazette notification shall be solely responsible for 

submitting and circulating the Gazette notification wherever required by Law or 

.
....

.

. .  _ ·- .... --·-- . 
- . ..

. . 

· · ·- · ---

·-· - ·- -·-·--···· ·---·- -

------- ... ... .... -.......
.
. -- ·-··· · -· · 

Contd .. .  -2-



· 2 -

othaNtise. It is  further c!arifled that published Gazette notification are instan�ly 

uploaded on tha official websita www.egazette.nic.in and the downlo!:lded el,a,:;tronic 

version as well as the downloaded :ind printad version ,:if these Gazette notifications 

3fe to be treated as electronic versions k>r all official purposes 3S per Section 4 and 

Section 8 of Information Technology Act, 2000. 

4. Accordingly, the concerned 3d,;ifnistrat:ve MinistiY submitting the request for 

Gazette notification shall ba ;olaly �e3ponsibla for subrnialng and cir�ulating th� 
::opies of Gazette wherever required by L3w or otherwise within the pr;scribad time 

rrame. 

5. This issues !n  consultation with Deoartmant of Legal Affairs. 

,, ·" 
� J ; 

l,) ,,,111. • I 

(S. K.R.erri) 
-ioint Secretary to the Govt. of l nci:a 

Tc 

Ti'1e Secretai)' 
All Ministries / Qepartments of Govt. of india 

Copy tCl : 

1 .  The Chief Secretary, all State Governments, 
'Z. The Administrator, All Union Territories, 
3. President's ·secretariat, RashtrapatiBhawan, New Delhi 
4. Vice-President Secretariat, New Delhi 
5. Prima Minister's Office, South Block, New Delhi. 
-

eaUi11al Sec1e@1ia� f�ew�h'1t·-- · -- · 
-- · 

7. Comptroller and Auditor General of India, New Dslhi 
8. Central Vigilance Comrnis�ioner, New Delhi 
9 . . Secretary. Union Pubfic Service Commission, New Delhi. 
1 O. S�i:;r.etary,,. Slaff S.election.Commissio.n, .New Delhi 
1;·: 01rn""c1dr, -Cel'ltral Bureau of lnvestrgation. New Delhi 
1 2. Ctiler Sec'retary/ Chief Administrator of all Union Territories 
1 3. Registrar, Supreme Court oi India 

... "- -1-4; Registrar�· High-6purt:--·--:---.. · ·---· . .. ·-- ... . · - ... w • _,, ___ - . . . . .... . 



:;ubject: 

No O· L 7034/5/201 7 /PSP ·1 1 
Gov�rnm2n, c.lf !:'ldia 

lvtinistrv of Urban Dev�loom�nt 
{?SP Divi�tDn) 

OFFICE MEMORANDUIVI 

New Delhi, tha 301n June 2017 

R;?garding Committee of 5ubo;dir,;ite ;_=gislation (Sixte£nth Lok 5abhaj 

;:ight@enth ?.eoort on l)lscontmuaci,)n of Phy;icai ?iinting :>f Ga:ett= 

Notification;; 

This ,efar� to the Re::ommendadons/ :ib;arva�iom contained ir, [h!: Rep-:irt of 

:.:,mmittae on 5ubo�1inar� Liigislation on th-= ;wbj2c dr�d :1bova. The C�mmicte� ne=ds 

Minimy of Pariiamencarv Affair, to l;sue ne:=;;a�, ins,ruction� to all the Mini5tri25/ 

0epan:ments of the Governmen:: of india drawing rnek �nention to the issue i"lighiight�ci b,, 

::he Committee in thei: racomm;rndation at ;eri;il n•Jmbe, 3. 

::. Accordingly, 3 :oov of �h= ,epor! is bein5 ,ant co Mini.mv of P:1rliam�nrary �:'fain; m 

ti� needful in thi; r�5arc. a1-:,n5 with � copy o: reDiV ov .:"le Min::;try of lJrti:111 Deveiopmern 

for kin,;i peru;a, 

10, 

fhi� is5ue; •111ith ,h= 3parova! of the compe.:ent authority. 

5h;i A. Manoharan. 
Director, 
Ministry of Parliamentary Affairs, 
Room No. 85·6, ?arliament House. 
Sar.sad Marg, New Delhi ::.10001 

I �-

,r"-{�. I a,,-ri 
! · �  ! :.K. MAJUMDARi 

Diri�=tor (PSP) 
Tel: 011•2.3061559 



��-�c .  :J-·t ·rG22j1f20'! �-PSP-I 
Governmint ot i,idla 

iJ\ in!stry of Urban Dev9i9pm�mi 
(PSP Divisbni 

Nirman 8haw&r:. Ne'N D�lh! 
f'l<>�<=-Q'. • "f\th �"'n+.=:.·,..,,:--,,,• ';i!"V! ;:: .... �,.... - y."'" """...,.t".,.""'::ta.•�-l , --v ' ...., 

OFFICE. NlEMOP .. ANDUM 

E-pubi!shing of G·o"·ernment of indil:l Gaz�tte Notific�:Hon -
D:scontir.ulng cf the practics- of physic3i printing. 

:n compliance with the provisions ol Section 8 of �'"le lnionnation Technology 

· :\,ot 200D, it has be.en decided in consuitaGon with Department of Legal Affu!rs to 

;;witch ov�r to �xciusiva aT�)L!blishing of the Governmant of India Gazette Notincatio:-i 

·Xl )� ·:ifficiai website with effect from 0 1 . 1 0.20 15  and to do 3.way with tha physicai 

xinting .if Gazette Notification. The date of publishing shaH be u,e data of e-'.pulJ!;c3tion 

0n ofiicia! website by way of electronic gazette in respect of Gazette Notifications. The 
Gaz.sa!ti:e Notification can be accessed and downloaded/printed from the official 

s-Garntte web;ite i.e. www.eo.azette.nic.in free of cost. 

Aif the Ministiies and Depdrtments ar,;i i'�q 1..1ested to give wide pubiicity to bring 

nis io the notice of all attachad & subordinate offices, ?SU, _etc., as well as various 

StEkehoiders including all private users. 

Tc 

This issues with the approvai of compeient authoricy. 

J(, �,{ Q$h C-�1.-Jd h tj � 

(Kailash Choudhary) d 
Under Secretary to the Govl of India 

The Secretary 
All Ministries / Departments of Govt. of India . 

!;. opy to : 

1 .  The C.hief Secretary, All Stale Governments. 
2 The Administrator. All UTs. 

\ �  

- �-



. A-. : ; . .., . . - ,. . r .. . . 
i.,optes also ;or U}iOrmatwn w: 

i ,  

.. 
) .  

) .  

-j, 

f -

�. 
9. 
lO . 
H .  
L2. 
, ... 
!. .] � 

President's  Secretaria� Rashtrapati Bhawan) t-�evJ Delhi 
Vice-President Secretariat, New Delhi 
Prime �1Gr..ister\i Office, South B lock, New Deihl 
Cabinet Secretariat, New Deili.i 
Comptroller and Auditoc General of Ind�a., New Delhi 
Cen.trai Vigilance Commissioner. New Delhi 
Secretary, Union Public Service CommissioP .. New Delhi 
Secretary ,  Staff Selection Commission, New Delhi 
Director, Central Bureau. of L.,vestigation, New Delhi 
Chief Secretary/Chief A.dministr:aror of all Union" Territories 
s�cretary, Lok: Sabha/R.ajya Sabha Secretartiat. 
Registrar, Supreme Court of [ndia 

Regist�ar, High Court 
Director (Technical\ NIC, Ministry of Urban Developm-:n.t for uploadii.1g on 
the Websiies of the Wlinist.cy of Urban Development -

ts .  

www.urbanindia..n.ie.h-t and D�ectorate of Printing - www.dopgc,v.in 
Controller of P1Jblications. MoUD, Civil Lines, Delhi- L L0054 with th.e 
request to upload &. flash the message on the website o[ Depa:.rtruent of 
Publications 

: 6. ?lan.uing Comi.-nission · 
i 7 � Election Comcnis.)ion of [ndia 

18 . Comp(roller & Auditor Genecal of India 
19. All Pub-lie Sector Undertakings/Public Enterprises 
20. PS to Secretary (UD) 

- - - -------
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[ 
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S ubject:-

F i le No.2/4/201 7-ME 

E-Office F.No .  2/4/2017-ME 
Ministry o f  Parliamentary Affairs 

Government of India 

---- � 

A l"'\----e� I> 

941 Parliament House, 
New Delhi 

Dated : - 27th June, 2017 

OFFICE MEMO RAl'JDUM 

Imp lementation of recommendations contained in 
Eighteenth Report (Sixteenth Lok Sabha) of the Committee 
on  S ubord inate Legislation on discontinuation of  physical 
p rinting of Gazette Notification etc. 

The unders igned is directed to forward herewith a copy of 
the Lok Sabha S ecretariat O;M . No .  11/51(3)/CO S L/2016 dated 30-03-2017 
and U.0. No .  14/lBR/CO S L/2016 d a ted 29-03-2017 along with a copy 
of the Eig hteenth Repo rt (S ixteenth Lok Sabha) of the Committee on 
Subordinate · Legislation reg .  discontinuation of physical p rinting of. 
Gazette No tifications presented to Lok Sabha on 29-03-2017. The 
Report is a lso available on the website of the Committee 
viz..http :/l164.100A7.194/Loksabha/Committee/regorts. Specific attention 
of_ all the M inistries/Departments o f  Government of India is 
drawn towards Part-II of the Repo rt conta ining 
Observations/Recommenda tions of the Committee fo� strict compliance. 

Committee has a lso noted that with the d iscontinuation of  
physical printing of G azette Notifications, ma in  function of the Com

.
mittee 

regarding scrutiny o f  statutory orders is getting hampered due to non 
availabil ity of printed copies and in this regard the Committee has drawn 
the attention of all the Ministries/Departments that-

(i) the Lok Sabha S ecretaria t may be supp lied with three hard copies of a ll 
statutory o rders and to also send a soft copy on email ID  cos l­
lss@sansad.nic.in simultaneously with their notification in e-Gazette format 
including those framed under Article 309 of the Constitution of India and those 
p ub lished in  Part I I  Section 3(i), (ii) & 4 o f  G azette for scrutiny and upkeep of  
records. 

(iiJ in the case of N o tifications amending the earlier statutory orders, the 
· ·---·· ·--��-. - -: .. -::.··�-�:-: concer.netl:-Ministr.y.:'ShoUld"'a'ls'd s i'.fpply,�tfi{: ·way-o"f ·suif

a
l:i'le'aimexure;:::n=i'e·�:-::-.�· -_- _ 

relevant extracts o f  the p rovisions which have been amended by the said 
tllotification for the sake of reference during their scrutiny. 



File No.2/4/201 7-ME 

(i i i) statutory orders, more particularly tho se notified under Article 309 of the 
Constitution must be laid before the Parliament by the concerned 
ad rr)inistrative Minis tries and they will be held responsible for non-comp liance 
of the same . 

(iv) the adminis trative Ministries will be held responsible fo r non-compliance o f  
directions of  the Committee if instructions regarding timely 'submitting a nd 
circulating · the Gazette Notification wherever required by law or  otherwise a5 
has been advised by Ministry o f  Urban D evelopment vide their 0 .M.  No-. Q .  

17022/1/2015-PSP-I, dated 25th Februcl ry, 2016 has no t been done. 

(A.B. Acha rya) 
Under Secretary to the Government of India 

Tele: 011-23034732 
To 

Al l the S e c re taries to Min istries/De partme nts o f  
Gove rnme n t  o f  India .  

Copy fo r i nformati o n  and necessary acti o n  to :-

1 .  Secretary, Minis try of  Urban Development, Government o f  india, 

Nirman Bhawan, New Delhi. 

2. Secretary, Legislative Department, Ministry of Law and Justice, 

Government of India, Shastri Bhawan, New Delhi. 

3 .  Shri Mahesh Tiwari, Director (COSL), Rajya Sabha Secretariat, 201, 

Parliament House Annexe, New Delhi. 

4. Shri Ajay Kumar Garg ,  Director (COSL), Lok Sabha Secretariat, 608, 

Parliament House Annexe, New Delhi . 

. _Si_g n.atu r..e • - -• -,,-- • •  , I • ', • .. ·- ·- ------- ... . . . . 



APPENDIX I 
(Vide Para 3 of the Introduction) 

EXTRACTS FROM MINUTES OF THE SIXTH SITTING OF THE COMMITTEE ON 
SUBORDINATE LEGISLATION (2016·2017) 

The Sixth sitting of the Committee (2017 � 1 8) was held on Monday, the 18 December, 

2017 from 1500 to 1615 hours in Committee Room No. 2, Parliament House Annexe 

Extension Building, New Delhi 

1 .  

PRESENT 

Dilip Kumar Mansukhlal Gandhi 

2. Shri Idris Ali 
MEMBERS 

3. Shri Birendra Kumar Chaudhary 

4. Shri Shyama Charan Gupta 

5. Sliri Prem Das Rai 

6. Shri Chandulal Sahu 

7. Shri Alok Sanjar 

8. Shri Ram Prasad Sarmah 

9. Adv. Narendra Keshav Sawaikar 

SECRETARIAT 

Chairperson 

1 .  

2. 

3. 

Smt Sudesh Luthra 

Shri Ajay Kumar Garg 

Smt Jagriti Tewatia 

Additional Secretary 

Director 

Deputy Secretary 



xx xx xx 

2. At the outset, the Chairperson welcomed the members to the sitting of the Committee 

(2017-1 8). The Committee, then, considered the draft Twenty fourth Report and Twenty fifth 

Action Taken Report and adopted the same without modifications. The Committee also 

authorized the Chairperson to present the same to the House. 

3. ·xx xx xx 

4. xx xx xx 

5. xx xx xx 

6. xx xx XX. 

7. xx xx xx 

The Committee then adjourned. 

**Omitted portion of the Minutes are not relevant to this Report 
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APPENDIX I I  
(Vide Para 4 of the Introduction) 

ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON THE 
OBSERVATIONS/RECOMMENDATIONS CONTAINED IN THE 

EIGHTEENTH REPORT OF THE COMMITIEE ON 
SUBORDINATE LEGISLATION 

(SIXTEENTH LOK SABHA) 

Total number of recommendations: 

Recommendations that have been accepted by the Government [vide 
recommendations at SI Nos. 1 ,  2 & 3 

Percentage of total: 

1 1 1  Recommendations which the Committee do not desire to pursue in 
view of Government's replies at SI Nos. Nil 

Percentage of total: 

IV Recommendations in respect of which replies of the Government 
have not been accepted by the Committee at SI Nos. Nil] 

Percentage of total: 

V · Recommendations in respect of which final replies of the Government 
are still awaited at SI Nos. Nil 

Percentage of total: 

3 

1 00% 

0% 

0% 

0% 


